
   

LIAHABAD BE MH, C ENT RA L DM IN ISTRAT IVE TR IBIJNA 
A LLHABAD 

3 .A .14':1492 of 1992. 

 

Apr lic ant 
Churailani alias Umesh 	 

  

  

Versus 
Respondents': 

Union of India 8. others 	  

Hon 'b le  Mr'.K.Obayya ,A . 

L-150 1Vi 

(By Hen tb le Mr .K.Obayya .M.) 

The applicant was also one of the cansliaa-6es 

sponsored by the amp loyme at Exelange for the post of 

Branch Post Master, Ra5pur, Gorakhpur but he was not 

selectee!In this application„ 	
his been prayed that 

a direction be issued to the resPonients to appoint 

the arolicant as Branch Post Master: Accordirn to the 

applicant, less qualified person has been selected 

to the post. 

2 	 have heart 

applicant; There is no 

respect, the applicant 

selected candidate was 

the learned ceursel for the 

specific rrie rrtion a s to in what 

was qualified better and the 

not. However, learned counsel fe 

the applicant submitted that the re ore s nta t on of the 

applicant, addressed to the Director, festal Services, 

Dist-C;torakhpur, dated 286 `91 Onnexure-A1) is pendin 

and the same may be directed to be elispesed of on me 
 T. 

Accordingly, the respondents are directed to censider
-

the representation of the applicant and to dispose of 

same on merit within a Period of three er,,
nths from the 

date of communication of this order and the arielicant 

may be informed 'i 	the result of the representation, 

The application is iisnt% ed of at the admission stage 

itself: No order as to costs: 
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